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Demand for suspension of Police Officer for making Derogatory
Remarks about Imarat-e-sariah in Phulwari Sharif near Patna
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Need for centra! intervention in the implementation of Labour Laws in
Haryana

SHRI TAPAN KUMAR SEN (West Bengal): Sir, | seek to draw the attention of the
House, through you, to the grave situation arising out of the stoppage of operations in three
factories of Liberty Footwear in Kamal, Gharonda and Putel in Haryana throwing 3,500 workers
out of employment and depriving them of their livelihood. Majority of them are Dalit workers
and more than 500 of them are women workers. The whole problem started when the
employers refused to implement the ftripartite agreement under section 12(3) of the
Industrial Disputes Act. Unfortunately, the law-enforcing machinery, which is also a party to
this tripartite agreement, has sided with the employers in this violation process. They
dismissed 127 workers in that process and thereafter an indefinite stoppage of
operations in the factories is going on. After knocking at all the doors
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